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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

Appeal No. 44 of 2025 (SZl

'l'lriru.V.P.R Shr:<:khar,

S / o llam:rs:rnrr,.

S. No. 1O/2, Saiaiyur North,

i)rrlliuralr: 1)os1.

Sr':rt ft:rrnan:rgl:rln'l':rluk,

Nrrrrurkkal 1)ist.rict.

rrr: (, I l3ilrjo.l.l i

Vs

... Appellant

l.Statc l,cvcl llnvironmcnt Impact Asscssmcnt Authority (SEIAA),

Itcp. by its Mcmbcr Sccretary,

No.327 Mctros, 9th Floor, Anna Salai,

N"andanam, Chcnnai- 600 035

Iimail: f i.alri sl l !r(glr_tAlL!q14

I)honc No. O44 -24359973

... Respondents

C9UNTEB ATIIDAVIT FILED ON BE F OF SEIAA-- 14!4IL IYAD-U-,

THE- 1* RESPqIIBEI{T

i ,\ il. liahul Nadh, I.A.S., agcd about 37 ycars, working as Mcmbcr Sccrckrrl',

Slatr: Lcvcl lJnvironmcnt Impact Asscssmcnt Authority, 'lamil Nadu (SIllAA'

'lN) having officc at No.327 Metros, gth l.-loor, Anna Salai,

Nandanam, Chcnnai 600 035 do hcrcby solcmnly affirm and sinccrcly statc

as follows:

--AA
,, 1 ,,; L
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llm LEVEL ENvlROilIE[ IlrCl
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3.

l.

2.

I am hling this countcr affidavit on bchalf of thc 1"t Rcspondcnt ht:rcin and

as such I am wcll acquaintcd with thc facts and thc r:ircumstanccs ol tht:

casc from thc rccords availablc in this officc'

I stato th:tt I hzrvc pcrust)d thc appcal zrnd dcny t hc avcrrnolll s allci

allcgations statcd thcrcin cxccpt thosc that arc spccil-rcally zrdmittt:d

hcrcundcr and put thc Appcllant to strict proof of thc samc'

It is rcspcctfully submittcd that liarlicr' Toll was issucd vidc l'r'No SlilAA

TN/ I.'. No.il224 / SEAC/TOR/ 9 4212021 daLcd 27 'O4'2021 subjt:ct to tht:

condition that the ultimatc depth of mining is restrictcd to 6Om (45m AGI-

+15m tlGL) for thc quantity <>f 2,19,790 m" of rough stonc for a pcriod ol

fivc ycars as per the rccommcndation of SBAC and as acccptcd by thc

projcct proponent.

4. Il is rcspcctfully submittcd that l)rojcct Proponcnt "Thiru V P R Shtrckhar"

has applicd for Environmcntal C'learancc for quarry lcasc for quarrying of

Rough stonc Quarry ovcr an cxtcnt I O0 OI Ia o[ (]ovcrnment l)or:rmbokc

land in S.F.No. t 76 (ljit4)of l)ottanam Villargc, Scnthamangalam Taluk'

Namakkal I)istrict. vidc SIA/TN/MIN 159699 12021 datcd 17 'O3 2022 '

r:r. lt is rcspcctfully submitted that thc proposal was subscqucntly placcd in

thc 288th mceting hcld on 23.06'2022'

"'Based on the presentation and d'oanment fumished bg the project

proponenl, SDAC decided. to recommend Lhe proposal for lhe grant oJ'

Dnuironmental Cleorance for an Annuol peak produclion of 62'725cu'm d

rough slone, subject lo the standard conditions as per the Annexure of this

minutes & nonnal cond-itions stipulated bg MOEF&CC' in additu;n

to the follouing speciJic conditions:

'' , i 2 lr' 6

Idnber SectlbrV

^*sm^lll,'llll:llJitr-
-.&mrru e rr{
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l. 'l'he prior Enuironmental Clearance granted for this milling project shall be

ualtd Ior the project lift including production ualue as laid dotun in the mininll

plcnt cLpprouecl and renetued bu competent autLloitll, from time kt lirnc,

sub.jecl to a ntctximum of thirty years, tuhicheuer is earli<:r.

). 'l'Lte mine martager and olher sleluloru competerLl persons such as blasler

(or) mine mate shall be appointed before the commencement of mining

i;peratiorL as y::er the prouisions of Llirtes Act 1952 and Melallifi:rous Mines

lieSluLatk;ns, 19(;1 .

l). 'l'he Pl) shall furnislL slope stabilitu ctction plan to the AD/ Mines-DGM, for
the pLanned u.'orkin.q/ ultimate benches as the depth of the proposed quorn1

is exceeding,l O m, before obtaining C'L'O from 'I'NPCB.

4. Hou-teuer, tht: l'}P shLtll carry out thr: scientiJic studies /o csse-ss the slopr:

stcrbility of lhe benches antl c1uarry uall uhen the depth of the quory1

loucLL?-s 4O m @r) duinq the Jburth ge:ar of operation, by inuoLuing a reputed

llesearclt artl Acctdemic Inslitutiort .such a.s NIRil, m's, N[l's, Annu

Uniue:rsitu Clte-nnai CI,)G Campus, cLntl any CSIR l,aboratoies r:|c. A cxtpy oi'

suc:l,t a scktntiJir: sturly report shall br: submitted to the SlilAA, MoliF,'l'NPCB,

.;tl)/ lvlirres DGM and DMS. Chennai is a parl of linuironmentol Compliance.

'l'Lie l)l) shqll ensure th( onlg conlroLled blesting operalions inuoluing NONDL

shock tube detoncttors ctnd muffle blasling are carried oul in the quarry such

that no J7a rock lrauels beyond 20 m from the blost site. 'L'he pp shall takc

aclequole measures, such as posling of senties at lhe boundary of the SOt)

m dctnger zctne & either end of the Sktte hightuag and installation ol lloard
irtrlicalinrl lhe blasting time, before the blasliryl operation.

:j.'l'he Pl) shaLl ktg and mainlain a proper LnuL r<;ad connecting lhe state

Ltiglhutay tuitLtirt urte yeor of comme:rLcemenl of quctrryingl opcratiort."

6. I1 is rcspr:r:tfuliy submittcd that thc proposal was subscqucntly placed in

,r(' r11irl zruthority mccting hcid on 20.O7.2022.

.-t,.,,6

Member SecretarY
SIATE LEVEL ENVlRoIIIIENT IIPACT

ASSESSIEI{T AUTHOflITY. IAT[. IIAU.I
1lo, 327, fcir, St Floor,

fn 3.I,Ldrrl'Ci0d{DBi ,(
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"'l'hr: Aurhontg, oflr:r rletttikxl c/i-scu-s-sion, accepts the rr:utm ntcntkttktn as

pcr Lhe minu.tes rtf 288rt' SI)AC rner:tingl Dt23.06.2022 t.rnd Lht: Autltoritll Ltas

deckled lo gr(lnt Dnuironmentttl Clearance for the peiod of 5 years,

contingent to the ullimate rlepth up to 45m AGL onlg and the total productiort

'lhe qtantitg should not exceeri 2,09,89ocu-m of Roul1h Stone, subject lo tht:-

sktndard. condilions stipulated by MOEF&CC & all other speciftc conditktns

as recommentled bg stiAC in addition to the conditions i.s.sued bg authoity"

7. It is rcspcctfully submittcd that thc Environmcntal Cl<:arancc was issut:ri

vidc Lr. No. SEIAA-TN/ I". No.8224 / EC.No: 5163 l2O2).|)z:,t<:d 20 'O7 )O)) '

il. It is rcspcctlully submitt<:d that thc projcct proponcnl applicd lor amcndccl

i')O lor liough Stonc Quarry ovcr an I'lxtcnt o[ 1 .00.0 ha in S I; No 176

(llit -l)ottanam Villagc, Scnthamangalam Taluk, Namakkal l)istri<:t, Tamil

Nadu) vidc proposal no SIA/1'N/ MIN /53774412025

9. It is rcspcctfully submittcd that thc proposal was placcd in 831"r mccting

of SEIAA hcld on 04.06.2025

"'l'he Authoity noted the follouing:

l.liarlier, IoR is.sued ui<le Lr.No.SDIAAT'N/ F.No.8224 / SI')AC/'l OR/ 942/ 2021

cktterl 27.O4.2O21 subjec:t to tlLe utndilion that lhe ultimate depth of tttittirirl is

resticted Lo 6Om (45m AGI. | 15m I)GL)for the quantitll of 2,19,7()O m3 of rouqh

storLt: for a peiod of Jiue years os per the recommendati<tn of SIIAC and as

uccepted b14 the project proponent.

2.lloweuer, tlrc mining plan u.tas ctpproued for the quantitll ol 2,82,515 m3 oJ

rough stone up to a depth tt[ 70m (45m AGL + 25m BGL).

3.subsequenlly, PP hcr.s applied for Dnuironmental Clearonce uide

StA/'t'N/ MIN/ 59699/ 2O2 1 dated 1 7.03.2O22.

Iember Secretary
STAIE LEVEL ENVIRONIIEIIT IPACT

ASSCSSIETT AUIHORITY . TAIf IUDI'
Xo. 327, L!o., fi Rco.,

Pagc 4 of 6
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'1. 'l'ht: proposal tuos placed in the 2881h SIiAC meeting held <tn 23.O6.2022.
'i lit ('ornntillee rc:cornmended tLrc proposal for the depth of (tom (45m AGI. t

l:>ttt l)Gl,) as reslicled in'l'oR.

5. Iturther, lhe proposol uas placed in the 533rd Authoity mr:etin.c1 Ltt:lcl o',

20.07.2022.'l'ht: Authoitll recommended Dnuironmental Cleo.rance for a periocl

ol 5 years, crgoin resticting the ultimate depth to 45m ACL only and the total

production quantity should rutl exceed 2,O9,89O m3 of rough slone.

6. Subsequenllg, linuironmenlal Clearance u.tas qrqnted uide llC ldentiJication

No. l,)('221)OO1'fN 191 137 dated 30.0'7.2022 Jbr the ultimsk: clc:pLLr o.l 4Snt t\Oi

7. Notu, lhe I'P has submitted an application seeking Amendment uide l,-orm 4

to rc:uise lhe depth Jrcm 45 m AGl, to 7O m (45 m AGI. + 25 m llGL) in the liC

rlcttcrI ;)0.07.2022.

'l'Lr: Authoitu, o"ftr:r tletailed cli.scu.ssion-s, decided that lhe exislingl IIC dak:rl

30.07.2022 is re iteruted and tLrc request for amendment is rejected. Hence, tLut

/\uLttoilA decided and close to record the Jile."

I O. It is thcrclorc submittcd that this Rcspondcnt has consistcntly hcld

that in thc sitc arca, considcring thc conditions, an EC was grantcd onlv

'ro 1hc a forcln ln t ionr:cl dcpth:rnd quantity.'l'hc p(rjcct prol)on('r':l had lr lsl

irr:c:r'plt'ci tht: l,lC. l.lvr:n u,hilc grnntirrg tht: I'lC, thc mining pian r.r,i.r s

irpllrovccl for ir ilrcatcr dcpth arrcl nrorc quantiLy of cxc:rvaLion. Thc samt:

\\/:is uln\'\\:lJS rrot aqrctdlo 1x'1lris llcsportrlcttt itnd h:tci rt'slrit tt'r:l bolh tlrr'

. ,'rtiir arrri Lirt: (lr.lill).1i1\'. 'l'ht' srrrnc i)('irg:.rcccplo(1 b)'rhc pr()r)oncnt u ithoL:l

Ixr only rcjcctcd and as such rcjcctcd by this llcspondcnt.

I ]. IL is furthcr submittcd thzrt lhc approval of thc mining plan is by thc

r:onccrncd dcpartmcnt largcly on thc issuc of rcvcnuc and usc of mincritl

by thc projcct proponcnt. Howcvcr, this rcspondcnt dcpartmr:nt is

Member Sec retary
SIATE LEVEL ENVIRONIIEI{T IIPACT

ASSESSIEI{T AUIHORITY. TAIU. XADI'
f,o, U7, Lh3, Sr Floo.,

,/q

Pagc 5 of 6
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conccrncd with thc environmcnt,ll impact of thc projcct and thc llC is alonc

rletcrminativc of thc rights ol thc proponcnt to cxc,rvalc :rt thr: sitc. 'llttr

consistcnt stand of this Rcspondcnt is based on scientilic factors u'hich

arc anywavs only a rcslriction on thc dcpth:rnd consooucni (il-l:irl:lli ol

cxr:ar,:t1ion.

12. It is submittcd that thcrc is no vcstcd right with thc proporrcnt anrl tht:

samc is limitcd to thc dcpth of 1hc quarry:rnd thr: qu'lr]lulx :rs :.rpprovcd

by this Rcspondcnt.

I 3. It is rcspcctfully submittcd that thc rcjcction of l.lc wers uplo:rdcd on

13.06.2025

It is thcrcfore praycd that this Hon'b1c Tribunal may bc plcascd to rccord zrnd

pass ordcrs as this I.Ion,b1c Tribunal may dccm to fit and propr:r :in light oi thr:

fa<l.s and circumstanccs of this casc and thus rcndcr justicc'

-a^
Sobmnly affirmcd in Chcnnai

Or-r this lh(' 23'd day of Octobcr 2025

signcd his n:rmc in my Prcsoncc

llember SectetarY
STAIE LEVEL ENVIRONME]IT IIPACI

ASSESSTEI{T AUIHORITY. TAIIL IIADI',
xc !ar, LlB' Ii Eoot'

fn !*[ Irdal, Ct -dal 6c.

Ilcfor<: mr:.

Advoczrlc, Chcnnai

tlu
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Tamil Nadu)

To,

The Owner
SHECKHAR VPR
Salaiyur North,                      Pottanam Post  -637409

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TN/MIN/59699/2021 dated 22 Jun 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001TN191137
2. File No. 8224
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project Thiru. V.P.R. Sheckhar over an Extent of
1.00.0 ha in S.F. No. 176 (Bit - 4),
Pottanam Village, Senthamangalam
Taluk, Namakkal District

7. Name of Company/Organization SHECKHAR VPR
8. Location of Project Tamil Nadu
9. TOR Date 27 Apr 2021

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 30/07/2022

(e-signed)
Thiru.Deepak S.Bilgi
Member Secretary

SEIAA - (Tamil Nadu)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 1 of 31
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THIRU.DEEPAK S.BILGI, I.F.S.

MEMBER SECRETARY

Details of Minor Mineral Activitv:-

This has reference to your application 1't

Environmenlal Clearance for mining / quarrl ing

fumished in your application as shown bclow.

STATE LEVEL ENVIRONMENT IMPACT

ASSESSMENT AUTHORITY-TAMILNADU
3'd Floor, Panagal Maaligai,

No.1, Jeenis Road, Saidapet,

Chennai - 600 015.

Phone No. 044-24359973

Fax No. 044-24359975

& 2nd cited. The proposal is lor obtaining

of minor minerals based on the particulars

ENVIRONMENTAL CLEARANCE

Lr. No.SEIAA-TN/F.No.822'llEC.No: 5163 /2022. datedr20.07.2022

Sir/Madam.

Sub: SEIAA-TN Proposed Rough Stone quary lease over an extent of 1 00.0 Ha

at S.F.No. 176(Bit - 4) of Pottanam Villagc, Senthamangalam Taluk, Namakl<al

District, Tamil Nadu by Thiru. V.P R Shcckhar -under Category "B1" ofltem

l(a) "Mining of Minerals Projects" of the Schedule to the EIA Notitication'

2006 issue of Environmcntal Clearance Regarding.

R€f: L Your application submitted Terms of Refcrence dated: 08.0I .20? l

2. TOR lssued vide letter No.SE[AA.TN/F.No.82211SEACIT ok-94212021

Ddtedt 2'7 .04 .2021

3. Public Hearing conductcd on 30.12.2021

4. Online Proposal No. SIA/TN/MIN/5969912021 Dr. 17.03.2022

5. Projcct proponert submitted EIA Report to SEIAA-TN on 29.03.2022

6. Minutes ofthe 288e SEAC meeting hel d' on23.06.2022.

7. Minutes ofthe 533th SEIAA meeting held on2O.0'1.2022

s.ll Particulars Details furnished

I Name ofthe Owner/Fim Thiru.V.P.R.Sheckhar

/------<y7./,.
EMBER SSCRETARY

SEIAA-TN
EC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 2 of 31
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S.No. 1 0/2, Salaiyur North

Pottanam Post

Senthammangalam Taluk

Namakkal District - 637409

2. TWe of quarryiflg (Savudu,/Rough

Stone/Sand./Granite)

Rough stone quary

3. S.F No. Of the quary site with area break-

up

r76(Bit - 4)

4. Village in which situated Pottanam

5. Taluk in which situated Senthamanpalam

6. District in which situated Namak:kal

7. Extent ofquarry (in ha.) 1.00.0 Ha

8. Period of quarrying proposed 5years

9. Type of mining Mechanized Opcncast Method of

Mining

10. Production (Quantity in mr) Rough stone: 2,09,890 m'

11. Depth of quarrying 45m AGL

t2. Latitude & Longitude ofall comers ofthe

quarry site

I 1"18'05.12"N to I 1"18'09.81"N

78"12',58-l 3',E to 78't 3',00.76"E

13. Top Sheet No. 58-V03

14. Man Power requirement 3lNos.

15. Precise area District Collector, G&M with

date

Na.Ka.No. 1 445/Kanimam/201 9.

dated:20.12.2019

16. Mining PIan approved by Deputy Director,

C&M Mincs with date

Roc. No. 1445/Mines/2019,

dated:15.05.2020

17. Deputy Director, Department of G&M

Mines with date 500m cluster letter

Roc. No.1445/Mine/2019.

dated:15.05.2020

18. Water requirement:

1. Drinking & Domestic Purpose

2- Dust suppression & Green Belt (in

3.5 KLD

1 KID

MBER StrCRETARY

9. SEIAA-TNEC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 3 of 31
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I,8 KLD

0,7 KLD

19. I Power requirement

a. Domestic PurPose

b. lndustrial Purpose

,INEB

300 Liters ofHSD/daY

Depth of wate. table

74.81 LakhsProject Cost

3.80 Lakhs

Rs. 5 lakhsCER cost

Letter dt.21.08.2020VAO ceflificate regarding habitation within

300m radius

Lr No - SEIAA

'l N,T .No.8224lSEAC lT oR-9 42/202L

Dated: 27 .01 .2021,

30.12.2021Public Hearing

Validitv:

This Environmental Clearance is graflted for the production in 2,09,890m]

Rough stone for the period of 5 Years from the date of exccution of the mining

lease and ultimate depth of mining upto 45m AGL.

The Proponent has furtrished affrdavit in stamp paper att€sted by the Notary stating that

I, V.P.RSheckhar, S/o. Ramrsamy, Managitrg Partner of M/s. Sakthi Industries,

SF.No.10/2, Salaiyur North, Pottanam Post, Senthamangalam Taluk, Namakkal

District, Tamil Nadu State - 637 409, solemnly declare and sincerely affrm that:

I have apply for getting Environment Cleararce to SEIAA, Tamil Nadu for quarry lease for

quarrying of Rough stone Quary over an extent 1.00.0Haof Govemment Poramboke landin

S.F.No.176 (Bit4)ofPottanam Village, Senthamangalam Taluk, Namakkal District.

l. I swear to state and confirm that within 10km area ofthe quany site, we have applied

for environment clearance, none ofthe follo\r/ilg is situated.

a. Protected areas notified under the wild life (Protection) Act, 1972,

TARY

KLD)

20. 50m-45m

2t.

22. EMP cost

23.

24.

25. TOR Issued

26.

27.

EC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 4 of 31
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b. Critically polluted areas as notified by the cental pollution control board

constituted under water (Prevention and Contol ofpollution) Act, 1974,

Eco-Sensitive areas as notified,

Interstate bounda es within 10km radius from the boundaxy of the ptoposed

site

I will complete the following Corporate Environment Responsibility (CER) activities

before commencement of lhe quarrying acrivitjes.

CER Activity

Project

Cost

(Rs.In

Lakh)

CER Cost 2.07. of

project cost (Rs in

Lakh)

1. Sanitary facility to the

Senthamangalam Dispensaty etc.,

2. If we are instructed by PV/D/

Competent bodies to desilt the water

bodies nearby. I assure to spend out

CER Cost for desilting/

strenglhening the bunds of the

nearby water bodies.

74.81 1.50

Total Cost Allocation 74.8t 1.50

3. Thc total area of following quanies located within 500m radius from the periphery of
my quary site details as shown below:

c.

d.

PtoDosed Ouarrv

SL
No.

Name and Address of the
applicant Village & Taluk S.F. No's.

Extent
(i"

IIects)
R€makrs

1 Mr.V.P.R.Sheckhar
Managing Partner:
N4/s. Sakthi Industries,
S.No.10/2, Salaiyur Noth,
Pottanam Post,
Senthammangalam Taluk,
NamakkalDist ct-637

Pottanam Vi)lage,
Senthammangalam
TaluL

r76 (Bir-4) 1.00.0 Proposed

9/ SEIAA-TNEC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 5 of 31
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176 (Bit-l)
Pottanam Village,
Senthammangalam
Taluk

R. Varadaraj u,

S/o. RamasamY,
No.Ml-14. Mullai nagar,

Mohanur Road. Narrakkal
Taluk & Dt.

ExistlnE Ouarv
SI.
No.

Name and Address of
the Lease

G.O.No
and Date

village &
Taluk

s.F.
No's.

Extent
(in

Hects)

Lease
Period

I V.P.R.Sheckar
S/o.Ramasamy,
23D, Thiru Nagar,
Mohanur Road,
Namakkal

Proc.RO
C.NO:

181/Mine
s12016
dated:

19.08.201
6.

Pottanam
Senthamm
angalam

1,'.7 6
(P)

(Bit-
7)

1.00.0 5 Yeam
19.08.20

16

To
18.08.20

21

2 Tmt.A.Malliga,
w/o.Arumugam,
l/88, Pandiyaru Kattu
Kottai,
Nadukombai (Post),
Senthamangalam TK,
Namakkal Dt.

Proc.RO
C.NO:

182/Mine
sD\16
dated:

19.08.201
6.

Pottanam
Senthamm
angalam

t'76
(P)

(Bit-
8)

1.00.0 5 Years
19.08.20

16

To
18.08.20

2l

Tmt.V.Rajamani
W/o.G. P.Varadharaj a

S/o.Periyannan,
444,G.P.tuce Mill,
Main Road,
Senthamangalam,
Namakkal l'aluk,
Namakkal Districl.

Proc.RO
C.NO:

18o/Mine
s/2016
dated:

03.09.201
6.

Pottanam
Senthamm
angalam

176

(P)
(Bit-

3)

2.22.0 5 Years
03.09.20

t6
To

02.09.20
2t

4 I. Selvakumar,
S/o.Ilankumar,
238, Kottai,
Gandhipuram,
Senthamangalam Tk,
Namakkal Dt.

Proc.RO
C.NO:

22lMire
s/20l'7
dated:

t6.02.201
8.

Pottanam
Senthamm
angalam

1',l6
(Bit-

2)

1.00.0 5 Ycars
),6.02.20

18

To
15.02.20

23

5 K.Sekar,
S/o.Kandasamy,
No.12l5A, North
Mohamadhir Street,
Senthamangalam
Taluk,

Proc.RO
C.NO:

400A4ine
s/2018
dated:

26.t2.201

Pottanam
Senthamm
angalam

t76
(Bit-

e)

1.50.0 5 Years
26.12.20

18

To
25.t2.20

23

^r!l -,'4,,/
ER SEC{ETARY
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Namakkal Districi 8.

6 R.Anand,
S/o. Kandasamy,
No.5/248-A,
Teachers
Colony, Mohanur
Road,
Namakkal Town,
Namakkal Taluk,
Namakkal Distdct.

Proc.RO
C.NO:

399/Mine
s/2018
datedi

27.t2.20t
8.

Pottanam
Senthamm
angalam

176
(Bit-
6A)

1.00.0 5 Years
23.12.20

18

To
26.12.20

23

Abandoded Ouarrv
Name and

Address of the
Lease

District
Proc. Letter

/ Date

4. There will not be hindrancc or disturbance to the people living <luring qLrarrying

activities and transportation ofthc mineral.

5. Therc is no approved habitationwithin 300m radius from the periphery ofrny t1utury.

6. I swear that afforestation will be canied out during the coulse of quanying operation

and maintained.

7. The required insurance will be taken in the name ofthe laborers working in my quany

site.

8. The existing road from the main road to quarq.is in good condition and thc same will

be mai[tained and utilized for Transpoiation ofRough stone.

9. I will not engage any child labor in my quarry site and I aware that engaging child labor

is punishable under the law.

10. All types of safety / protective equipment will be provided to all the laborcrs working in

my quarry.

1l.No pemanent structures, temples etc., are located within 500m radius ftom the

pcriphery ofmy quany.

I cnsure to do all the social and Environment commitment as mentioned in the Mining plan to

the best ofmy knowledge.

Details of500M radius Proposed quarry:

The P.oject Proponent has submitted a copy of the letter obtained from Assistant Director,

Department ofGcology & Mining, Namakkal District in his letter Roc.No.l445,A4ines/2019,

Bu* ,r"uolro*"
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Name and
Address of the

lessce

ctt:15.05.2020 has stated that the details of other quanies (Proposed / Existing / Abandoned

Quanies) within a radius 500m from the boundary ofthe proposed quarry site as follows:

'-'-4,//

BER SEZ(ETARY

sr.
No

Name and
Address of the

lessee

G.O.No and
Date

Village &
Taluk

s.F.
No's.

Extcnt
(in

Hects)

Lease
Period

I

V.P.R.Sheckar

S/o.Ramasamy,

23D, Thiru Nagar,

Mohanur Road,

Namakkal

Proc.ROC.N

o:
181/Mincs/2
016 daled:

19.08.2016.

Pottanam

Sentharnrnangal

am

176 (P)

(Bir-7)
1.00.0

5 Yea$
1g 08.2016

To
18.08.2021

2

Tmt.A.Mal1iga,
W/o.Arumugam,
1,i88, Pandiyaru

Kattu Kotlai,
Nadukombai
(Post),

Senthamangalam

TK,
Namakkal Dt.

Proc.ROC.N
o;

182/Mines/2

016 dated:

19.08.2016.

Pottanam

Scnthammangal

am

176 (P)

(Bit-8)
1.00.0

5 Yea$
19.08.2016

To

18.08.2021

3

Tmt.V.Rajamani
Wo.G.P.Varadhara
jan,

S/o.Periyannan,

444,G.P.Rice Mill,
Main Road,

Senthamangalam,

Namaklal Taluk,

Namakkal District.

Proc.ROC.N
o:

18o/Mines/2

016 daled I

03.09.2016.

Pottanam

Senthammangal

arn

176 (P)

(Bir-3)
2.22.0

5 Years

03.09.2016

To

02.09.2021

1

l. Selvakumar,

S/o.Ila.kumar,
238, Kouai,
Gandhipuram,

Senthamangalam

Proc.ROC.N

o:
22llMires/2
017 dated:

16.02.2018.

Pottanam

Senthammangal

am

),'16

(Bn-2)
1.00.0

5 Years

16.02.2018

To
15.02.2023

M
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K.Sekar,

S/o.Kandasamy,

No.12l5A, North
Mohamadhir Stleet,

Senthamangalam

Taluk,

Namakkal Dist ct.

Proc.ROC.N

o:
400A4ines/2

018 dated:

26.12.2018.

Pottanam

SentharDmangal

am

t76
(Bit-9)

1.50.0

5 Yea$
26.12.2018

To
25.t2.2023

R.Anand,

S/o.Kandasamy,

No.5/248-A,
Teachers

Colony, Mohanur
Road,

Namakkal Town,
Namakkal Taluk,
Namakkal Distdct.

Proc.ROC.N

o:
399/Mines/2

018 dated:

2'7 .12.2018 .

Pottanam

Senthammangal

am

176

(Bit-
6A)

1.00.0

5 Years

23.t2.2018
To

26.12.2023

Pronosed Ouarn
sI.

I,
Name and Address of

the applicant Village & Taluk S.F. No's.
Extenl

(i"
Hects)

Remakrs

I Mr.V.P.R.Sheckhar
Managing Partner:
M/s.Sakthi Industries,
S.No.10/2, Salaiyur North,
Pottanam Post,
Senlhammangalam Taluk,
Namakkal District-637

Pottanam Village,
Senthammangalam
Taluk

176 (Bir-4) 1.00.0 Proposed

2 R.Varadamju,
S/o. Ramasamy,
No.Ml -14, Mullai nagar,
Mohanur Road, Namakkal
Taluk & Dt.

Pottanam Village,
Senthammangalam
Taluk

176 (Bit-1) 1.00.0
Proposed

Appraisal bv SEAC:-

Proposed Rough Stone quarry lease over an extent of 1.00.0 Ha at S.F.No. 176(Bit - 4) of

Pottanam Village, Senthamangalam Taluk, Namakkal District, Tamil Nadu by Thiru.

V,P.R. Sheckhar - For Environmental Clearancc.

(SIA/TN/MIN/ 59699 l2i2l d,^ted, 11-03.2022)

rrr\ -.- SEIAA-TN
-K*
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Thc proposal was placed in this 2881h Mecting of SEAC held on 23 06'2022 The details of

the projcot furnished by the proponenl are available in thc wcbsite (parivcsh nic in)'

The SEAC noted the following:

1. The Project Proponent, Thiru VP'R Sheckhar has applied for Environmcntai

Clearance for the proposed Rough stone quarry leasc ovcr an extent of 1'00'0 IIa at

S.F.No. 176 (Bit - 4) of Pottanam Village, Senthamangalam laluk' Namakkal District'

TamilNadu.

2. The project/activity is covered under Category "B1" ofltem 1(a) "Mining Projccts" of

the Schedulc to thc EIA Notitication,2006'

3. As pcr mining plan, the lease period is for 5 years, the total quantity of recovemble

should not exceed 2,6t,415 cu.m. ofRough Stone with an ultimate depth of mining is

60m (,15m above ground level + 15m belo* ground level) The Amuai peak production

as per mining plan is 62,725cu.m ofrough stone.

4. ToR Issued - Lr No - SEIAA-TN,tr.No.8224/SEAC/ToR-94212021Date&21 04 202l

5. Public hearing Conducted Dated 30.12.2021.

Based on the presentation and document furnished by the project proponenl, SEAC decided

to recommend thc proposal for the grant of Environmental Clearatrce for an Annual

peak production of 62,725cu.m of rough stone, subject to the standard conditions as per

the Annexure ofthis minutes & normal conditions stipulated by MOEF&CC, in addition

to the lbllowing specific conditions:

l. The prior Environmental Clearance granted for this miling project shall be valid

for the project life including production value as laid down in the mining plan

approved antl renerved by competent authority, from time to time, subject to a

maximum of thirt-v ycars, whichever is earlier.

2. I he mine maoager and other statutory competellt persons such as blasler (or) mine mate

shall be appointed before the commencement of mining operation as per thc provjsions

of Mincs Act 1952 and Metallit'erous Mines Regulations, 1961.

3. The PP shall furnish slope stability action plan to the AD/Mines-DGM, for the

planned working/ultimatc benches as the depth of the proposed quarry is

exceeding ,10 m, before obtaining CTO from TNPCB'

4. Howeyer, the PP shall carry out the scientilic studies to asscss the slopc stability of

the benches and quarry wall when the depth of the quarry touches 40 m (or)

RETARY
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1.

8.

6.

5.

during the fourth year of opcration, by involving a reputed Research and
Academic Itrstitution such as NIRII, IITs, n-lTs, Anna University Chennai_CEG
Campus, and any CSIR Laboratories etc. A copy of such scientific study report
shall be submitted to the SEIAA, MoEF, TNPCB, AD/Mines_DGM and DMS.
Chennai as a part of Environmental Compliance.

The PP shall cnsure lhat only controlled blasting opcration involving NONEL
shock tube detonators and muffle blasting is carried out in the quarry such that no
fly rock travel beyond 20 m from the blast site. The pp shall take adequate
measures such as posting of sentries at the boundary of 500 m danger zone &
either end of the State highway and installation of Board indicating the blasting
time, before the blasting operation.

Thc PP shall lay and maintain a propcr haul road connccting the state highway

lvithin one year ofcommenccment of quarrying operation.

As per the MoEF&CC Officc Memorandum INo. 22-65/2017-tA.lI dared: 30.09.2020

and 20.10.2020 the proponent shall adhere to thc DMp as committed.

As acceptcd by the Project Proponent the CER cost is Rs. 5 lakhs and the amount shall

be spent to the committed activities for Panchayath Union primary sohool,

Serthamangalam Taluk, Namakkal District bcfore obtaining CTO from TNPCB.

ANNEXURE

The proponent shall mandatorily appoint the required number of statutory officials and

the competcnt percons in relevant to the proposed quarry size as per the provisions of

Mines Act 1952 and Metalliferrous Mines Regulations, 1961.

The proponent shail erect fencing all around thc boundary of the proposed iuea wirh

gates for enhy/exit before the commencement of the operation and shall fi.mish the

photographs/map showing the same before obtaining the CTO from TNPCB.

Perennial maintenruce of haulagc road/village / Panchayat Road shall be donc by thc

project proponent as required i11 coineclion $ith the conccmcd Go\-t. Authority.

The Project Proponent shall adhere to the working pa.ameters of mining plan which was

submitted at the time of EC appraisal wherein year-wise plan was mcntioncd for total

excavation i.e. quantum of mineml. waste, over burdcn. intcr burden and top soil etc..

2.

4.

l.

SEIAA-TNI
ffi*..
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5.

6.

7.

No change in basic mining prcposal like mining technology, total excavation' mineral &

waste production, lease area and scope of working (viz method of mining' overburden

& dump management, O B & dump mining, mineral transportation mode' ultimate

depth of mining etc.) shall not be canied out without pdor approval of the Ministry of

I.]nvilonment.ForeStandClimateChangc,whichentailadvc$eenvilonmentalimpacts,

even if it is a part of approvcd mining plan modified after grant of EC or granted by

State Govt. in the folm of Short Term Pemit (STP)' Query license or any other name'

'fhe rejccrwastc generated during the mining operations shall be stacked at earmarked

wastc dump site(s) only. The physical paramciers ofthe waste dumps like height, widlh

and angle of slope shall be governed as per the approved Mining Plan as per the

guideliDes/circulars issue<l by DGMS w.r.t. safety in mining operations shall be stdctiy

adhered to maintain the stability ofwaste dumps

fhe proponcnt shall ensure that the slope of dumps is suitably vegetated in scientific

mannu with the native species 10 maintain the slope stability, plevent erosion and

surface run off. The gullies lbrmed on slopes should be adequately takeD care of as it

impacts the overall stability ofdumps.

Perennial sprinkling arrangemenl shall be in place on the haulage road for fugitive dust

suppression. Fugitive emission measuremenls should be canied out during thc mining

operation at regular inteNals and submit the consolidatcd repofi to TNPCB once in six

months.

8. The Project Proponent shall canJ out slope stability study by a reputed

academic/research institution such as NIRM, IIT, Anna Uoiversity for evaluati[g the

sale slope angle ifthe proposed dump height is more than 30 meters. The slope stability

report shall be submittcd to concemed Rcgiona] ollice of MoEF&CC, Govt. of India,

Chennai as well as SEIAA, Tamiinadu.

9. The Proponent shall ensure that the Noise level is monitored du ng mining operation at

the projcct site for all thc machineries dcployed and adequate noise level rcduction

measures undertakeD accordingly. The reporl on the periodic monitoring shall be

submitted to TNPCB once in 6 months.

SEIAA-TN
#;*
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10. Proper baniers to reduce nojsc level and dust pollulion shouid be established by
providing greenbelt along the botrndary of the quaoying site and suitable working
methodology to be adopted by considering 1hc \a,ind dircction_

I 1. The purpose ofcreen belt around the project is to capturc thc fugitive emissions. carbon
sequestration and to attenuate the noise Benerated. in addition to improving the
aesthetics. A wide range of indigenous plant species shouid be planted as given in the
appendix in consultation with thc DFO, State Agriculture University and local
school/college authorities_ Thc plant species uith dense/moderare canopy of native
origin shoLrld be chosen. Species of small/mediun/tall trees altemating \,r'ith shrubs
should be planted in a mixed manner.

12. Taller/one year old Saplings taised in approp ate size ofbags, preferably eco_liiendly
bags should be planted in proper escapements as per the advice of rocar forest
authorities/bota[ist+Iorticultu st with regard to site specific choices. The proponent
shall earmark the greenbelt area with GpS coordinates all along the boundary of the
project site with at least 3 meters wide and in belwcen brocks in an organized manner.

l3.Noise and Vibration Related: (i) The proponent shall carry out only thc Controllcd
Blasting operation using NONEL shock tube initiation system during daytime. Usage of
other initiation systems such as detonating cord/fuse, safety fuse, ordinary detonators,
cord relays, should be avoided in the blasting operation. The mitigation measures for
contol ofground vibrations and to anest fly rocks should be implemented mcticulously
under the supervision of statutory competent persons possessing the I / It Class Mines
Manager / Foreman / Blaster certificate issued by the DGMS under MMR 1961.

appointed in the quarry. No secondary blasting of boulders shall be carded out in any
occasions and only the Rock Brealcrs (or) other suitable non-explosive techniques shall
be adopted if such secondary breakage is requircd. l.he project proponcnt shall provide
required number of the sccurity sentries for guarding the danger zone of 500 m radiLrs

from the site of blasting to ensure that no human/animal is present within this danger

zone and also no percon is allowed to entcr into (or) stay in the danger zonc during the
blasting. (ii) Appropriate measures should be taken for control of noise lcvels below g5

dBA in the work environment. Workers erlgaged in operations of HEMM. etc. should
be provided with ear plugs/muffs, (iii) Noise levels should be monitored regularly (o[
weekly basis) ncar thc major sources ofnoise generation within the core zone.

==-1Y
mnsngdi,rnvM
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14. Ground water quality monitoring should be conducted once in every six months and the

report should be submitted to TNPCB'

15. 1he opcration of thc quary should not affcct thc agdcultural activities & water bodies

near the projccl sitc and a 50 m safety distance ftom water body should be maintaincd

without canying any activity The prcponent shall ti*e appropriate measures for "Silt

Management" and prepare a SOP lbr pe odical de-siltation indicating the possible silt

conient and sizc in casc ofany ag cultural land exists around the quifiy

16. The proponent shall provide sedimentation tank / seltling lank $'ith adequate capacity

for runoff management.

17.'lhe proponent shall ensue that the tmnsportation of the quarried mate als shall not

cause any hindrance to the village people/Existing Village Road and shall take

adequate safety precautionary measures while the vehicles are passing tkough the

schools / hospital. The Project Proponent shall ensure that the road may not bc damaged

due to transportation ofthe quanied rough stones; and transport of rough stones will bc

as per IRC GLridelines with respect to complying with traffic congestion and density.

18. To ensure sal'ety measures along the boundary of the quarry site, security guards itre to

be posted during the entire pe od ofthe mining opcration.

19. After mining operations are completed, the mine closure activities as indicated in the

mine closure plan shall be stictly canied out by the Proponent fulfil1ing the necessary

actjons as assured in the Environmental Managcment Plan.

20. The Project proponeot shall, alier ceasing mining operations, undertake re-grassing the

mining area and any other area which may have been disturbed due to thcir mining

activities and restorc the land to a condition that is fit for thc grolrth ol fodder, flora,

fauna ctc.

21. The Project Proponent shall comply with the provisions of the Mines Act, 1952. MMR

1961 and Mines Rules 1955 lbr cnsuring sal'ety, hcalth and welfare of the people

working in the mines and the surrounding habitants.

22. The project proponent shall ensure that the provisions ol the MMRD, 1956, the MCDR

2017 and Tamilnadu Minor Mineml Concession Rules 1959 are compiled by canying

out the quarrying opcrations in a skilllul. scientific and systematic manacr keeping in

vicw proper safety of the labour. structure and the public and public $orks located in
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that vicinity of tle quarrying area and in a manncr to preserve the environment aod
ecology ofthe area.

23.The quanying activitv shar be stopped ilthe entire quantity indicated in the Mining
plan is quanied cven before the expiry ofthe quany lease period and thc same shall be
infomed to the District AD/DD (Geology and Mining) Distdcr EnviroDmenral Engineer
(TNPCB)and the Director of Mines Safety (DMS), Chennai Region by the proponcnt
without fail.

24. 1he Project Proponent shall abi.ie by the annual production scheduled specified in the
approved mining plan and if any deviation is observed, it will render the project

Proponent liable for legal action in accordance with Environment and Mining Laws.

25. Prior clearance fiom Forestry & Wild Life including clearance from committee of the
National Board for Wildlife as appiicable shall be obtained before sta ing the quarying
operation, if the project site athacts the NBWL clcarance, as per the existing law from
time to time

26.,{lt the conditions imposed by the Assistant/Deputy Director, Geology & Mining,
concerned District in the mining plan approval letter and the precise area

cornmunication letter issued by concemed District Collector should be strictly lbllowed.

27. The mining lease holders shall, after ceasing mining operations, undertake re_grassing

the mining area and any other area which may have been disturbed due to their mining

activities and restore the land to a condition which is fit for groMh of fodder, flora,

fauna etc.

28. The Project prcponent shall install a Display Boad at the entmnce of the mining lease

arerabutting the public Road, about the project information as shown in the Appendix

II ofthis minute

29. The rccommcndation for the issue ofeovironmcntal clearance is subject to the outcome

of the Ilon'ble NGT, Prircipal Bench, Ne\.\, Delhi in O.ANo.1g6 of 2016

(M.A.No.350/2016) and O.A.No.200/2016 and O.A.No.580/2016 (M.A.No. 8212016)

and O.A.No.102/2017 and O.A.No.404/2016 (M.A.No. 758/2016, M.A.No.920l2016,

M.A.No.l12212016, M.A.No.t212017 & M.A.No.843/2017) and O.A.No.405/2016 and

o.A.No.520 of 20l6(M.A.No.981/2016, M.A.r\-o.982/2016 & M.A.No.384/2017.)
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Discussion bv SEIAA and the Remarks:-

The proposal was placed in the 533'h Authority meeling held on 20 07 2022 The Authority

aftcr cietailed discussion accepts the rcoommendation as per the minutes of 288rh SEAC

meeting Dti23.06.2022 and the Authority has decided to gmnt Environmental Clearance fol

the period of 5 ycars conltning to ultimate depth upto 45m AGL only and the total production

quantity should not exceed 2,09,890cu.m of Rough Stone subject to the standard conditions

stipulated by MOEF&CC & all other specific conditions as rccommendcd by SEAC in

addition to the following conditions,

1. As accepted by the Project proponelt thc CER cost is Rs. 5 Lakhs and the amount

shall be spcnt to the committed activities Ibr Panchayath Union primary school,

Senthamaogalam Taluk, Namaklal District as committed, before obtaining CTO from

]'NPCB,

2. The proponent shall shili (or) shall leavc safiiy distance for the low,4igh tension line

in the proposed mining area accordingly as recommended in precise area

communication & Mine plan approval before executing mine lease and obtaining

CTO ftom the TNPCB.

3. No trees in the area should be removed and all the trees numbered and protected. ln

case trees fall within the proposed quarry site the trees may be trxmplanted in the

Greenbclt zone.

,1. The proponont shall ensure that the activities should in no way result in disturbance to

forest and trees in vicinity.

5. The proponent shall ensure that thc opclations shall not result in loss ofsoil biological

properties and nut ents.

6. Thc activity should not result in Co2 relcaso and tempeEture rise and add to micro

climate altemations.

7. The mining closure plan should bc strictly adhered wilh approp atc soil rehabitation

measurcs to cnsure ecological stability olthe arca.

SEIAA-TN
-k;;*
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8. Reclamation/Restoration of the mine site should ensure that the Geotecbnical.
physical, chemicai properties are sustainablc that the soil structure composition is
buildup, during the process ofrestoration.

9. The proponent shail cnsurc that the activity does not disturb the movement ofgrazing
animals and ftee ranging wildlife.

10. 1he proponent shall ensure that the activity does nor disturb the biodiversity, the ltom
& fauna in the ecosystem.

l l rhe proponent shal ensure that the activity does not distmb the water bodies u,,d
natural flow of surface and ground watcr, nor cause any pollution, to water soLrrces ill
the area.

12. Thc proponent shall ensure that the activities undertaken should not result in carbon
emission, and temperature rise, in the area.

13. l'he proponent shall ensure that the mine closure plan are followed as per mining plan

and the mine rcstoration should be done with nativc species, and site restorcd to near

o ginal status.

14.The proponent shall ensure that Monitoring be carried out with reference to the

qua[tum of particulate matter during excavation: blasting; material transpofi and also

from cutting waste dumps and haul roads_

15. The proponent shall ensure that the area is ecologically restored to conserve the

ecosystems and ensure flow ofgoods and services.

16. The proponent shall ensure that the activities shall not distub the agro biodiversity

and agro farms.

17. The proponent shall ensure that the activity shall not result in invasion by inlasive

alien species.

18. Actions to be taken to promote aglo forestry, mixed planls to supporr biodiversity

conservation in the mine restoration effort.

19. The proponent shall ensure that activity shall not deplete the indigenous soil secd

banl and disturb the myconizal fungi, soil organism. soil community nor result in

eutrophication ofsoils and watcr.

20. The activities should not disturb the soil properties and seed and plant gro\lth. Soil

amendments as required to be carried out, to improve soilheath

ffi
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21. Bio rcmediation using an microorganisms should bc canied out to restore the soil

environment to enablc carbon sequestBtion.

22. The proponent shall ensure that all mitigation mcasures listed in the EIA/EMP are

taken to protect the biodiversity and natural rcsouces in the area.

23. 'lhe proponent shall ensure that the activities should not impact the $ater bodies/wclls

in the neighbouring open wclls and bore wells.

24. The proponent shall ensuc that the activities should not in any way alGct the water

quantity and quality io the open wells and bore wells in the vicinity, nor impact the

water table and levels.

25.'Ihc proponent shall ensure that in the green belt development more indigenous trees

species (Appendix as per the SEAC Minutes) to be planted.

26. The propo[ent shall ensure that the activities should not disturb the resident ald
migratory birds.

27. The proponent shall ensure the area should be restored and rehabilitated with native

trees as recommended SEAC Minutes (in Appendix).

28. The proponent shall ensure that the mine restoration should be do[e using mycorriza]

VAM, vemicasting, Biofertilizers to ensure soil health and. biodiversity

conservation.

29. lhe proponent shall ensure that the topsoil should be protected and used in pirmting

activities in the area.

30. The proponent shall ensure that the activities should not disturb the river flow. nor

affect thc Odai, Water bodies, Dams in the vicinity.

31. The proponent shall ensure that the activities should not disturb the vegetation and

wildlile in the adjoin rescrve forests and areas around.

32. The proponent should cnsure that there is no disturbance to the agriculture

plantations, social forestry plantations, waste lands, forests, sanctuary or national

parks. There should be no impact on the land, watcr, soil and biological environmenr

and olher nalural resourc(s due lo thc mining actirities.

33. lhe proponcnt shall ensure thal topsoil to be utilized 1br site restoration and Green

belt alone within the proposed area.
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34. The proponent shall ensure that activities

of all gpes surrounding the mine lease

cattles.

should not impact greenlands/grazing fields

area r.rhich are food source for the grazing

Part-A: Conditions to be Complied bcfore commencing mining operalions:-

2.

4.

3.

6.

7.

1. The project proponcnt shall advcrtisc in at least two local newspaperc

widely circulated in thc rcgion, one of which shall be in the vernacular

language informing the pubtic that

I. The project has been accorded Environmental Clcarance.

II. Copies of clearancc lcttcrs arc available with the Tamil Nadu

Pollution Control Board.

III. Edvironmental Clearancc may also be seen on the website of thc

SEIAA,

lV. The advertisement should be madc within 7 days from th€ date of

receipt of the clearance letter and a copy of thc same shall be

forwarded to the SEIAA.

Mining activity should be reviewed by the Distict Collector after three years and decidc

for fu:1her extension.

NOC ftom the Standing committee ofthe NBWL shall be obtaincd, ifprotected areas are

located within 10 Km from the proposed project site.

Thc project proponent shall comply the conditions laid down in the Section V, Rulc 36 ol

Tamil Nadu Minor Minerals Concession Rules 1959.

A copy of the Environment Clearance letter shall be sent by the proponent to thc

conccrncd Panchayat, To$n Panchayat / Panchayat union/ Municipal Corporation'

Urban Local Body and thc Local NGO, if any, from whom suggestions/

rcprcsentations, if any, were received whilc processing th€ proposal' The clearance

letter shall also be put on the website of the proponent and also kept at the site, for

thc gcncral public to see.

Quarry lcasc arca should be demarcated on thc groLlnd with wire fcncing to sho$ the

boundary of the lease arca on all sides wilh red flags on every pillar shall bc crecied

before commencemenl of quanying.

The proponent shall ensure that First Aid Box is available at sitc.

TARY
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8. 'lhe excavation activity shall IIot alter the natulal drainage pattem ofthe area.

9. The cxcavatcd pit shall be restored by the projecl proponent for useful pwposcs.

10. The proponcnt shall quarry and remove only in the pelmitted areas as per the approvcd

Mining Plan derails.

11. The quarrying operation shall be rcstricted between 7AM and 5 pM.

12. The proponent shall take necessary mcasures to ensurc that there shall not be any adverse

impacts due to quarrying operation on the nearby human habitations, by way ofpollution
to the environment.

13. A minimum distance of50mts. Aom any civil shuctue shall be kept from the periphery

of any excavation area.

14. The mined out pits should be backfilled where waranted and area should be suitably
landscaped to preve[t envitonmenta] dcgradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation.

15. Wet drilling method is to be adopted to control dust emissions. Delay detonators and

shook tube initiation system for blasting shall be used so as to reduce vibration and dust.

16. Drilling and blasting shall be done only either by licensed explosive agent or by the

propo[ent after obtaining required approvals from Competent Alrthorities.

17. Blasting shall be canied out after announcing to rhe public adequate through public

address system to avoid any accidenl.

18. A study has to be conducted to assess the optimum blast pammeters and blast des;gn to

keep thc vibration limits less than prescribed levels and only such design and parametcrs

should be implemented while blasting is done. periodical monitoring ofthe vibration at

specified location to be conducted al1d records kept for inspection.

19. The Proponent shall take appropriate measures to ensurc that the GLC shall comply with

the reviscd NAAQ noms norificd by MoEf-& CC, Gol on l6.l1.2009.

20. lhe lbllowing measures are to be implemented to reduce Air pollution during

transponation of mineral

i. Roads shall be graded to mitigate the dust emission.

ii. Waler shall be sprinlled at rcgular interval on the main road and othet service

roads to supptess dust

21. The following measures are to be implcmented to rcduce Noise pollution

i. Propcr and regular maintenance ofvehicles and other equipment

. ,l^ -##k*,
SEIAA-TN

M

9"EC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 22 of 31

28



ii. Limiting time exposure ofworkers to excessive noise.

iii. The workers employed shall be provided lvith piotection equipment and

earmuffs etc.

iv. Speed of trucks entering or leaving the mine is to be limited to moderate speed

of25 kmph to prevent undue noise from empty tucks.

v. All noise generating machinery the comprcssor, generator to be enclosed in

acoustic enciosure so as to reduce noise in working aiea.

22. Measures should be taken to comply with the provisions laid under Noise Pollution

(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the

MoEF& CC, Gol to contlol noise to the prescribed levels.

23. Suitablc conservation measues to augment groundwater resources in the area shall be

planned and implemented in consultation rlith Regional Director, CGWB. Suitable

measures should be taken for raiowater harvesting.

24. Permission from the competent authority should be obtaincd for drawl ofgrould water, if
any, required for this project.

25. Topsoil, if any, shall be stacked properly with proper slope with adequate measues and

should be used for plantation purpose.

26. The following measures are to be adopted to control erosion ofdumps:-

i. Retentior/ toe walls shall be provided at the foot ofthe dumps.

ii. Worked out slopes are to be stabilized by planting appropdate shrub/ grass

species on the slopes.

27. Waste oils, used oils generatcd from the EM machines, mining operations, ifany, shall be

disposed as pcl the Hazadous& other wastes (Management, and Trans Boundary

Movement) Rules, 2016 and its amendments thereof to the recyclers authorized by

TNPCB.

28. Concealing the factual data or failue to comply with any of the conditions mentioned

above may result in withdrawal ofthis clcarance and attact action under the provisions of

fnvironmenl (Prorcclion) Act. 1q86.

29. Rain water harvesting to collect and utilize the entire water falling in land area should bc

provided.

30. Rain water getting accumulated in the quarry lloor shall not be discharged directly to the

nearby stream or water body. If it js to bc lct into the ncarby water body, it has to be
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discharged into a silt trap on the surface within the lease area and only the overflow after

allorving scttling of soil be let into the nearby waterways. The silt trap should be of
sulficient dimensions to catch all the silt water being pumped out during one season. The

silt trap should be cleaned ofali the deposited silt at thc end ofthe season and kept rcady

for taking care ofthe silt in the next season.

31.'lhe lease holder shall undertake adequate safcguard measures du ng extraction of
male ai and cnsure that due to this activity. the hydro_geological regime of the

surrounding arca shall not be af1'ected. Regular monitoring of ground watcr ievel and

quality shall be carried out around the mine lease area during the mining opcration. If at

any stage, if it is observed that the groundwater table is gefting depleted due to the mining
activity; nccessary corrective measues shall be caried out. District Collector/minino

officer shall ensure this.

32. No tree-f'elling shall be done in the leased area, except only $,ith the permission Irom
competcnt Authodty.

33. To take up environrnental monitodng ofthe proposed quarry site before, durilg and after
the mining activities including vibration study data. water. air & flora,/fauna environment.

slul.ry water generated/disposed and method of disposal, involving a reputed academic

lnstitution.

34.It shall be ensured that the total extent of nearby quaries(existing, abandoned and

proposed) located within 500 metcl radius from the periphery of this quary is not

exceeding 5 hectares within the mining lease period ofthis applicatio[.

35. It shall be ensured that there is ro habitation is located within 300 meter Bdius fiom the

periphery ofthe quany site and also ensure that no hindrance will be caused to the people

ofthe habitation located within 300m radius from the periphery ol.the quarry site.

36. Free Silica test should be conducted and reported to TNPCB, Department of Geology and

Mining and Regional Director, MoEF& CC, GOI.

37. Air sampling at intersection point should be conducted and reported to TNPCB,
Department ofGeology and Mining and Regional Dircctor. MoEf& CC. GOL

38. Bunds to be provided at the boundary ofthe project site.

39. The project proponent shall undcrtake plantatior/afforesiation work by planting the native

species on ali sidc ofthc lease arca at thc rate of,l00/Ha. Suitable tall tree saplings should

be planted on the bunds and other suitable areas in and around the work piace.

*--*
MEI\,1BER SETftITARY
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40. Floor of excavated pit to bc lcvclled and sides to be sloped with gentle slope (Except for

ganite quarries) in the mine closure phase.

41. The Project Proponent shall ensue a minimum of 2.5% of the annual tumover will be

utilized for the CSR Activity

42. The Project Proponent shall provide solar lighling system to the ncarby villages.

43. Earthen bunds and barbed wire fencing around the pits with grccn belt all along the

boundary shall be developed and maintained.

44. Salety equipments to be provided to all the employces.

45. Safcty distance of50m has to be provided in case ofrailway, reservoir, canal/odai

46. The Assistant/Deputy Director, Department of Geology & mining shall ensue that the

proponcnt has engagcd the blaster with valid Blasting license/ccrtificate obtained liom

the competent authodty before execution of mining lease.

47. The proponent shall fumish the Baseline data covering the Air. Water, Noise and land

envircnment quality for the proposed quarry site before execution of mining lcase.

48. The proponent shall erect the pillars in accordance with the Rules for depicting CPS

details in the earmarked boundary of the quany site to monitor electronically before

execution ofmining.

49. The proponent has to provide insuance protection to the workers in the case of exisling

mining or provide the aflidavit in case of fresh leasc before execution of mining lcase.

50. The proponent has to display the name board at the quarry site showing the details of

Proponent, Iease period, extent, etc., with respect to the existing activity before execution

ofmining.

51. Heavy earth machinery equipments if utilized, after getting apprcval from the competent

authority.

52. The Proponent shall ensure that the project activity including blasting. mining

transportation etc should in no way have adveme impact to the other forcsts, such as

reserve forests and social forests, trec plantation and bio diversity, srrrounding water

bodies etc.

53.The proponent shall provide Green Belt dcvelopment at the rate ofnot less than 400

trces/Hectare. The tree saplings shall be not less than 3m height.
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54. The fugitive emissions should be monitored during thc mining activity and should be

reported to TNPCB once in a month and the operatio[ of the quarry should no way

impact the agiiculture activity & water bodies near thc project site.

55. AII the commitment made by the project proponent in the proposal shall be strictly

followed.

56. Thc mining lease holders shall, after ceasing mining operations, undertake re-grassing the

mining area and any other area which may have been disturbed due to their mining

activities and restore the land to a condition which is fil for growth offodder, flora, fauna

etc.

57. The Project proponent has to strictly comply the outcome/direction of the Hon'ble NGT,

?rinciple Bench, New Delhi ir the O.A No.186 of 2016 (M.A.No.350/2016), O.A.

No.200/2016, O.A.No.580/2016 (M.A.No.1182/2016), O.A.No.l0212017, O.A.No.404/

2016 ( M.A.No. 758/2016, M.A. No. 920 /2016, M..^.No.112212016, M.A.No. t2l20t7

& M.,A.No.843/2017), O.A.No.405/2016 and O.A.No.520 of 2016 (M.A.No.98l/2016,

M.A.No.982/2016 & M.A.No.384/20 I 7).

58. A1l required sanitary and hygienic measures should be in place before starting

construction activities and they have to be maintained throughout the construction phase.

59. The company shall strcss upon the preventive aspects ofoccupational health.

60. A separate environment and safety management cell with qualified stall shall be set up

before commissioning of construction activities and shall be retained throughout the

1if'etime ofthe industry, for implementation ofthe stipulated environmental safeguards.

61. A scientific site/ ecological rehabilitation and iestomtion plan on long term basis should

be drawn to carryout restoration with native species and Bio diversity.

62. The Green/Blue plan should guide the resroration of the site. The

rehabililalion/rcstorarion plan should be submitted to SEIAA-TN within one month. If
applicable.

63. lhe exisling watcr bodies should not be disturbed to ensue sustainable environment for

aquatic life 1brms.

64. The proponent should completely implcment all environmental pollution con|rol

measures as detailed in thc tslA repofi and in the additional rcport.

65. Avenue plantation wherev nceded has to bc carried out along the route for dust

suppression.
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66. The grcen belt developed for the prcventioo ofdust poilution should not fom a part ofthe
larger geen belt development envisaged in the EIA report.

67. Rcgular monitoring and check up for pulmonary and carcinogenic diseases to be canied

out regularly, not only for the workers involved in the mines but also to the people in the

villages adjoining the mines. Intcraction I,ith the primary Iiealth Centre & dist ct

medical officer should be on reguiar basis to monitor the incidence ofthe diseases ifany
and to provide suitable medical facility for the patients.

68. Monitoring of wcll water levels and water quality of the wells in the locations fumished

in the EIA report shall be done during pre-monsoon and post monsoon period and results

submitted to rhe Regional Oftice of MoEF, Chemai and SEIAA.

69. Monitoring of water quality and air quality in and around the project site in the selected

monitoring points as me[tioned in the EIA report shall be continued regularly involving

Academic Institutions.

70. Hydro geological study including infiltration test shall be conducted by any repured

agcncy lo csrimale leachale quantity.

71. RegLrlar medical check-up for mine worken arrd nearby residents arormd the project site

involving community medical cenhen{lMH shall be conducted.

72. As per norms, the health study should be conducted though competenrapproved health

organization and report submitted for one year.

73. The effective safe guard measures shall be provided to control particulate dust level in

critical areas, transfer points and haul road within the mine arca.

74. NOC from the State GWA for drawing gound water shall be obtained, if ground water

table is intersectcd.

75. Green bclt shall be provided as per norms of MoEF & CC, GOI, in consultation with

locai DFO.

76. A1l the recommendations made in the EIA repo( of the project shall be effcctively

implemented.

77- A booklet containing the Dos and Don'ts shall be prepared in vemacular languages for

the use of the mine engineers/ managers and the workers to ensurc that all nccessary

environmental, safety and health measures are undertaken.

78. All the environmental protection measues and safeguards as recommended in the EIA
report shall bc complied with.

I

l------/&-/'
/\ .,,-

MEMBER SEZ(ETARY
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79. Hydro geoiogical study ofthe area shall be reviewed annually and report submitted to the
Authority. No water bodies including natural draiIrage system in the area shall be
disturbed duc to activities associated with the operation ofthe Mining activity.

80. A separate Enlironmcntai Management Cell equipped with fi_rli fledged laboratory
facilities to calry out the vaious Environmental Managemenl and Monitoring functions
shall be set up under the control ofa Senior Executive.

81 'fhe project proponent shalr upload the status of compliance of the stipulated
environmental clearance conditions, including rcsults of monitored data on their website
and shall update the same periodically. It shall simultaneously be sent to the Regional
Olfice ofthe MoEF at Chennai, the respective Zonal Olficc ofCpCB and rhe SPCB. The
criteria pollutant levels namely; RSpM, S02, NOx or critical sector parameteN, indicated
for the projects shall be monitored and displayed at a convenient location near the main
gale oI rhe compan) in rhe public domain.

Part B: Ceneral Conditions:

L EC is given only on the factual records, documents and the commitment furnished in
nonjudicial stamp paper by the proponent.

2. The Proponcnt shall obtain the Consent iiom the TNpC Board before commencrng

thc aclivity.

3. No change in mining technology and scope of working should be made without prior

approval ofthe SEIAA, Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineral (minor

mineral) should be made.

5. Effective safeguard measures, such as regular water sprinkling shall be carried out in

critical areas prone to air pollution and having high levels ofparticulate matter such as

loading and unloading point and all transfer points. Extensivc water sprinkling shall

be can'icd out on haul roads. It should be ensured that the Ambient Air euality
parameters conforrn to the norms prescribed by thc Central pollutioD Control Board in

this rcgard.

6. Effccdve safeguards shall be adopted against health sks on account of breeding of
vectors in the water bodies crcated due to excavation ofcarth.

#
EMBER SEdRETARY
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7. A berm shall be left from the boundary of adjoining field having a width equal to at

lcasl halfthc depth ofproposed excavation

8. Loading and unloading areas including all the transfer points should also have

efficient dust control arangements. Thesc should be properly maintained and

operated.

9. Vehicular emissions shall bc kept undcr control and be regularly monitored Thc

minerai transportation shall be carricd out though the covcred trucks only and the

vehicles carrying the mioeral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored il1 a mutually

agrecable manner where these are considered unnecessary after exhaction has been

completed.

I l. All Persoffrel shall be provided with protective respiratory devices inciuding salety

shocs, masks, gloves etc. Supervisory people should be provided with adequate

tairing and information on safety and health aspects. Occupational heaith

surveillance program of the workers should bc underlaken periodically to observe any

contactjons due to exposure to dust and take corective mcasures, il'needed.

12. Periodical medical examination ofthe workers engaged in the project shall bc canied

out and records maintained. For the purpose, schedule of health examination of the

workers should be drawn and followed accordingly. The *orkers shall be provided

with personnel protcctive measurcs such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with lbcilities for drinking water and sanitation

facility for Female and Male separately.

14. The project proponent shall ensure that child labour is no1 employed in the project as

per the swom affidavit fumished.

l5.The funds carmarked for environmental protection measures should be kept in

separate account and should not be diverted for other pupose. Year wise expenditure

should be reported to the Ministry ofEnvirofinent and Forests and its Regional OlIice

located at Chennai.

16.The Environmental Clearance does not absolve the applicant/proponent of his

obligatiorfiequirement to obtain other statutory and administrative clearances from

othe. statutory and administrative authorities.
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17. This Environmcntal Clearancc does not imply that the othcr stalutory / administrative

clearances shall be granted to the project by the concemed autho ties. Such

authorities would be considering the projcct on merits and be taking decisions

independently of the Environmental Clearance

18.The SIllAA, Tamil Nadu may alter/modify rhe above condirions or stipulate any

further conditions in the intcrest ofenvircnment protection.

19. The SEIAA, 'Iamil Nadu may cancel the Environmental Clearance granted to this

project under the provisions of EIA Notification, 2006, at any stage ofthe validily of
this Enviromental Clearance, if it is found or if it comes to the knowledge of this

SEIAA, TN that the project proponent has deliberately concealed and/or submitted

false or misieading infomation or inadequate data for obtaining tphe Environmental

Clearance.

20. Failure to comply with any of the conditions mentioned above may result in
u'ithdrawal of this clearance and attract action under the provisions of the

Environment (Protection) Act, 1 986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) AcL 1974, the Air (prevention & Control of
Pollution) Act, 1981, the Environment (proteclion) Act, 1986, the public Liability

Insurance Act, 1991, along with their amendments, Minor Mineral Consenation &
Development Rules, 2010 liamed under MMDR Act 1957, National Commission fbr

protcction of Child Right Rules, 2006, Wildlife protection Act, 1972, Forest

Conservation Act, 1980, Biodiversity ConseNation Act, 2016, the Biological

Diversity Act,2002 and Biological diversity Rules,2004 and Rules made thcre under

and also any other orders passed by the Hon,blc Supreme Court of lndirHon,ble
Iligh Cout of Madras and any other Courts ofLaw relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Govemrnent authorities shall be

complied.

23. Any appeal againsl this Environmental Clearance shaLl lie with the Hon'ble National

Grcen Tribunal, if pref'ened, within a period of 30 days as prescribed undcr Section

16 ofthe National Green Tribunal Act. 2010.

2,1. The Environmcntal Clearance is issued based on the documents furnished by the

project proponent. In case any documcnts lbund to be incorecthot in order at a later

M

>/ SEIAA-TNEC Identification No. - EC22B001TN191137     File No. - 8224    Date of Issue EC - 30/07/2022        Page 30 of 31

36



date the Environmeltal Clearance issued to the project will be deemed to be revoked/

Copy to:

L The Secretary, Ministry of Mincs Govemment ol lndia' Shastri Bhawan' New Delhi'

2. The Additional Chief Secretary to Govenment' Environment and Forests Department'

Taoil Nadu

3.,theAdditionalChiefsecretarytoGovemment,IndustriesDepaltment,TamilNadu.

4. The Additional P ncipal Chief Conseryatol of Forests, Regional office (SZ), 34,

Hl'lPC Building. 1"& 2nd Floor, Cathedral Garden Road' Nungambakkam' Chennai

34.

5. The Chairman, Centml Pollution Contlol Board' Parivesh Bhawan' CBD-Cum-Office

Complex, East Arjun Nagar, New Delhi-1i0 032'

6. The Chairman, TNPC Board,76, Mount Salai'Guindy' Chennai-32

7. l'he District Coilector, Namakkal District

8. 'l he Corirnissioncr of Geology and Mines,Guindy'Chemai-32

g.trlDivision.MinistryofEnvironment&Forests'ParyavaranBhawan'NewDelhi'

10. File Copy

cancellcd.

ARY
SEIAA.TN
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File No: 12179
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

TAMIL NADU)

***

Date 13/06/2025

To,

Thiru.SHECKHAR VPR
shekharsakthi@gmail.com

Subject: Rejection of EC Amendment  to the proposed Project under the EIA Notification 2006-and as amended 
thereof -as amended regarding.

Sir/Madam,
This is in reference to your application submitted for EC Amendment vide proposal number 
SIA/TN/MIN/537744/2025  under the provision of the EIA Notification 2006-and as amended thereof - 
Rejected - Reg.

2. The particulars of the proposal are as below :

(i)  EC Identification No. EC25B0108TN5966468A

(ii) File No. 12179

(iii) Clearance Type Amendment in EC

(iv) Category B1

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

(vii) Name of Project

V.P.R. Sheckhar, Rough Stone Quarry over an 
Extent of 1.00.0 ha in S.F. No. 176 (Bit - 4), 
Pottanam Village, Senthamangalam Taluk, 
Namakkal District

(viii) Name of Company/Organization SHECKHAR VPR

(ix) Location of Project (District, State) NAMAKKAL, , TAMIL NADU,

(x)  Issuing Authority SEIAA

(xi) Applicability of General Conditions as per 
EIA Notification, 2006

No

SEIAA Remarks:
The Authority noted the following:
1.       Earlier, ToR issued vide Lr.No.SEIAA-TN/F.No.8224/SEAC/TOR/942/2021 dated 27.04.2021 subject to the 
condition that the ultimate depth of mining is restricted to 60m (45m AGL +15m BGL) for the quantity of 2,19,790 m³ 

1. 
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of rough stone for a period of five years as per the recommendation of SEAC and as accepted by the project proponent.
2.       However, the mining plan was approved for the quantity of 2,82,515 m³ of rough stone up to a depth of 70m 
(45m AGL + 25m BGL).
3.       Subsequently, PP has applied for Environmental Clearance vide SIA/TN/MIN/59699/2021 dated 17.03.2022.
4.       The proposal was placed in the 288th SEAC meeting held on 23.06.2022. The Committee recommended the 
proposal for the depth of 60m (45m AGL + 15m BGL) as restricted in ToR.
5.       Further, the proposal was placed in the 533rd Authority meeting held on 20.07.2022. The Authority 
recommended Environmental Clearance for a period of 5 years, again restricting the ultimate depth to 45m AGL only 
and the total production quantity should not exceed 2,09,890 m³ of rough stone.
6.       Subsequently, Environmental Clearance was granted vide EC Identification No. EC22B001TN191137 dated 
30.07.2022 for the ultimate depth of 45m AGL.
7.       Now, the PP has submitted an application seeking Amendment vide Form-4 to revise the depth from 45 m AGL 
to 70 m (45 m AGL + 25 m BGL) in the EC dated 30.07.2022.The Authority, after detailed discussions, decided that 
the existing EC 1.dated 30.07.2022 is re-iterated and the request for amendment is rejected. Hence, the Authority 
decided and close to record the file.

Copy To

Send Approval Copy To (In case of multiple use comma as separator)

Page 2 of 2SIA/TN/MIN/537744/2025

Digitally Signed by : A R Rahul Nadh IAS
Member Secretary, SEIAA

Date: 13/06/2025

Signature Not Verified
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1.
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project.

1.
The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to 
display the same for 30 days from the date of receipt.

1.
The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx (ambient levels as well 
as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a convenient 
location for disclosure to the public and put on the website of the company.

1.

The project proponent shall make public the environmental clearance granted for their project along with the 
environmental conditions and safeguards at their cost by prominently advertising it at least in two local 
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in 
addition this shall also be displayed in the project proponents website permanently.

 

3.14. Agenda Item No 14:

3.14.1. Details of the proposal

V.P.R. Sheckhar, Rough Stone Quarry over an Extent of 1.00.0 ha in S.F. No. 176 (Bit - 4), Pottanam Village, Sen
thamangalam Taluk, Namakkal District by SHECKHAR VPR located at NAMAKKAL,TAMIL NADU

Proposal For Amendment in EC

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/537744/2025 N/A 15/05/2025 Mining of minerals (1(a))  

3.14.2. Deliberations by the committee in previous meetings

N/A

3.14.3. Deliberations by the SEIAA in current meetings

The Authority noted the following:

1. Earlier, ToR issued vide Lr.No.SEIAA-TN/F.No.8224/SEAC/TOR/942/2021 dated 27.04.2021 subject to the 

condition that the ultimate depth of mining is restricted to 60m (45m AGL +15m BGL) for the quantity of 

2,19,790 m³ of rough stone for a period of five years as per the recommendation of SEAC and as accepted by 

the project proponent.

2. However, the mining plan was approved for the quantity of 2,82,515 m³ of rough stone up to a depth of 70m 

(45m AGL + 25m BGL).

3. Subsequently, PP has applied for Environmental Clearance vide SIA/TN/MIN/59699/2021 dated 17.03.2022.

4. The proposal was placed in the 288th SEAC meeting held on 23.06.2022. The Committee recommended the 

proposal for the depth of 60m (45m AGL + 15m BGL) as restricted in ToR.

5. Further, the proposal was placed in the 533rd Authority meeting held on 20.07.2022. The Authority 

recommended Environmental Clearance for a period of 5 years, again restricting the ultimate depth to 45m 
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AGL only and the total production quantity should not exceed 2,09,890 m³ of rough stone.

6. Subsequently, Environmental Clearance was granted vide EC Identification No. EC22B001TN191137 dated 

30.07.2022 for the ultimate depth of 45m AGL.

7. Now, the PP has submitted an application seeking Amendment vide Form-4 to revise the depth from 45 m 

AGL to 70 m (45 m AGL + 25 m BGL) in the EC dated 30.07.2022.

The Authority, after detailed discussions, decided that the existing EC dated 30.07.2022 is re-iterated and the 

request for amendment is rejected. Hence, the Authority decided and close to record the file.

3.14.4. Recommendation of SEIAA

Reject

 

3.15. Agenda Item No 15:

3.15.1. Details of the proposal

M. Ramasamy, Black Granite (Dolerite) Quarry Extent of 1.79.0Ha S.F.Nos. 52/1 and 52/2A1 of Thondamanur V
illage, Thandarampattu Taluk, Tiruvannamalai District by MUTHU RAMASAMY located at TIRUVANNAMA
LAI,TAMIL NADU

Proposal For Application for Corrigendum

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/538263/2025 N/A 19/05/2025 Mining of minerals (1(a))  

3.15.2. Deliberations by the committee in previous meetings

N/A

3.15.3. Deliberations by the SEIAA in current meetings

The Authority noted the following:

1. Earlier, the PP has applied for Environmental Clearance vide EC Online Proposal No. 

SIA/TN/MIN/424596/2023, Dated 03.04.2023.

2. The PP has submitted the approved first scheme of mining dated 13.02.2023 for the period from 2020-21 to 

2024-25 for the depth of 31 m BGL.

3. The proposal was placed in the 384th meeting of SEAC held on 16.06.2023. The SEAC has recommended the 

proposal for the depth of mining for 31 m BGL.

4. Subsequently, the proposal was placed in the 634th meeting of SEIAA held on 28.06.2023. The Authority noted 

the recommendation of SEAC. However, the Authority restricted the depth to 21 m BGL only for the valid 

mining plan period of 2023-24 & 2024-25 (since three years of mining were lapsed).

5. Based on the above, EC issued vide EC Identification No. EC23B001TN173585 dated 12.07.2023 for the 

restricted depth of 21 m BGL.

6. Now, PP has obtained second scheme of mining plan for the period 2025-26 to 2029-30 for the depth of 31 m 

BGL.
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BEFORE THE HON’BLE  

NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Appeal No. 44 of 2025 (SZ) 

Thiru. V.P.R. Sheekhar, 

S/o. Ramasamy, 

S.No.10/2, Salaiyur North, 

Pattanam post, 

Senthamanaglam taluk, 

Namakkal District  

Ph. 94433 55324 

Email: sheekharsakthi@gmail.com 

…Appellant 

Vs 

State Level Environment Impact Assessment 

Authority (SEIAA), 

Rep. by its Member Secretary, 

And Another 

…Respondent 

 

 

 

 

COUNTER AFFIDAVIT OF 1st RESPONDENT 

 

 

 

 

 

COUNSEL FOR 1st RESPONDENTS 
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